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(viii) NEED TO OPEN A BRANCH OF SEA-
MEN EmpLoYMENT OFFICE AT
MADRAS

DR. A. KALANIDHI (Madras
Central): Sir, there is no branch of
Seamen Employment Office at Madras
and about 15000 seamen from the
southern region have to go all the way
te Bombay ar Calculta for employ-
ment etc, Moreover, there is also no
agent's office of the Shipping Corpora-
tion of India at Madras and all the
agents’ work are being, at vreseut,
looked after by private parties only,
leading to the drain‘ng of millions of
rupees of Government and quask
government into the hands of a few
private persons.

Employment in foreign
blocked by the undue restrieclions
imposed by Emigration authorities.
They have to be simplified, or remov-
ed totally, to enable the thousands of
passport holding seamen to get em-
plyoment. The comeessions available
in Government hospitals should be
extended to the families of all the
40,000 seamen on par with Government
employees.

ships is

In the Central Government owned
shipping companies and Moghul Line
passenger ships, the canteen crews are
being employed by the private agencies
licensed by the Central Government.
The pay for the above canteen crews
was fixed at Rs. 850 as the minimum
by the Nationa] Maritime Board, with
the concurrence of the Director-Gene-
ral, Shipping and Transport, represen-
tatives of the ship-owners and the
unions. But this is not being imple-
mented. Instead, the private agencies
pay only Rs. 150 to 200 per month,
excluding boarding and lodging. Due
to this anomaly and non-implementa-
tion of the agreement, the canteen
crews of M. V. Childambaram struck
work on 27-10-81 at Singapore. The
National Union of Seafarers of India
has launched direct action. This news
was published-in the Indian Shipping
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and Transport. News, The Economic fea Farstae ¥ foar mar § wH

Time (Bombay edition) and the Hindu
(Madras edition). 'Io';eae asp%:ts have afig o adsr fasrar & s
wamar g & ag agn nver § s

to be looked into immediately in
depth and in right. earnest and justice g% gaamm @ wfgd  fad

must be rendered to the canteen crews

and seamen. II% A%0% A4 g foq & dare
If all the above suggestions are im- “w@ @ = %'
plemented, not only will the Govern- 14.57 hrs

ment stand to gain crores of rupees,
but it will also cut short the accumula-
tion of wealth by a few vested interests
indulgidg in anti-national and Anti-
labour activities. All the seamen and
canteen crews of the Indian ships will
thank the Government wholeheartedly.
Will the Government of India wake up
and . render the much-needed justice
to the seamen is the question which is
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CABILITY OF LIMITATION) AMEND-
MENT BILL—Contd, -

MR. DEPUTY-SPEAKER: We wil!
now take up further consideration of
the Economic Offenees (Inapplicability

of Limitation) Amendment Bill Mr,
Rasheed Masood may now speak.
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